
IN THE CENTRAL 	IINISTRATIVE TRIBUNAL 
CUTT?K BEJCI1 ;CUTTACK 

Original. Application No.37 of 1992 

tate of decjsjon:19th October, 1993 

Dusmanta Kurnar I4Jdu1j Applicant 

ye rsus 

Union of India and others 	.... 	Respondents 

(FOR INSTRUCTIONS) 

1 • Whe the r it be refe redte the reporters Or not? ?"O 

2. Whether it be circulated to all the 3enches of t' 
the Centraln, Tribunals or not? 

-1. 	% j 

i-i K&i EN4k(A )PRA5?) 	 (K. P. XHARyA) 
iE i3ER (ADMNTRATI yE) 	 VICE CHhIRi•iA 
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CENTRAL AD.NISTRATIvE TRIBUNAL 
CUTTACK BENCH :CUTK 

ORIGINAL APPLICATION 	NO: 37 OP 1992 

Date of decision: October 19,1993 

Dusrnanta Kuntar I4.du1i 	 00* 	 Applicant 

Versus 

Union of India & Others 	•.. 	 Respondents 

For the Applicant 	... Air. D.P.DhalsaJflant,Mvcc ate 

For theRespdents 	... Mr. Aaiini Kuar-ttsra, 
Standing Counsel Central) 

C ORA M 

THE HONOURABLE AR. K. P. ACHARYA, VICE - CHAI.Ri AN 
 

THE HONjRA3LE AR. H.RMENDRA PRASAD, 1VBER(ATh IN. ) 

JUDGMENT 

K. P. ?1.HARYA, V.C. 	The Petitioner is a contestant for the post 

of Extra Departmental Branch post IRastec,,Patpur Branch 

Post Office within the iiayurbhanja District alongwith 

many other candidates including Shri Kedar Nath Behera, 

Petitioner in Original Application No.297 of 1993 

disposed o on 12th August*1993.1n, the judgrrent passed 

in Original Application No.297 of 1993,we had directed 

to consider the cases Of Candidates afresh including 

hri Kedarnath Behera,petitjoner in the said Original 

/ Application. 
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By that time it had not come to our notice that the 

petitioner Shri Dusmanta Kumar i\luduli (pre Sent petitioner) 

is also one of the contestants.we would, therefore, 

direct that the case of the present petitioner Dusmarita 

Ku1Lar Miduli be also Considered alcngwithothers and 

it ws also Submitted by Ar.Dhalsamant learned counsel 

appearing for the etitioner thatthe petitioner ShrJ. Muduli 

has oot ained a fresh Inc are ce rtif Ic ate which sh ai id 

be accepted by the appointing authority.We cannot direct 

the appointing authority to accept the sane because 

e do not kmw if there are any blemishes in the said 

certificate.All that we would direct that the said 

certificate be considered by the appointing authority, 

alongwith the certificates of other candidates including 

kedarnath l3ehera and orders oe passed according to law. 

After adjudicating the suitability of different candidates 

Inc lud ing Sh ri Dusai an ta Kuma r £'iudul i and Ked am ath Be he ra, 

whoever is found to ce suitaole,he/she may he appointed 

to the post in question. 

ThUs, the application is accordingly disposed of. 

NO Cofs, 

This order is passed after hearing Mr.Dha1sant 

learned counsel for the petItioner,.1r,swjj K.Mishra, 

Standing Courisel(Central) and Mr.K.p.Mjshra learned . 
counsel appearing or the Opposite Party No.1, 

_\- . 3 	 ___ C 	
t mbe r 	n I ttt{e) 	 Vice -Ch &rran q 	 ?9 Oei 93 
Central Ad[rLfl, Tribunal, 
Cuttack Bench/K. ibhanty 
19th ctober,1993, 


